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W.A. DebRoy, learned Sr. 

C.G.S.. prays for adjournment to 

r@ceive instructions. )rayer al1.ed. 

Lst on 14.3.00, for consideration of.. 
admission. ,. 

Mm r 

Dr. S. Kununjna, learned counsel 

for the applicant prays that he may he 

allowed to withdraw the Original Application 

with liberty to file fresh Application. 

W. Deb Roy, learned Sr. C.G.S.C. has 

no objection if the prayer of Dr. Kununj -na 

is allowed. Accordingly the O.A. is disposed 

of on withdrawal with liberty to the applicant 

to file fresh O.A. without prejudice to 

the contention made in the O.P. 

Member(J) 	 Meraber() 
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Before the Central Administrative Tribunal 

• 	 Guwahati Bench ;;; Guwahati 

0.. No. 	/2000 

BEThEEN 

anti. Bina Pani Nath 

resident of Mohonpur, 

P.O. Móhonpur, 

Dist, Hailakandi, Assarn 	00* 	 Applicant, 

AND 

1. 	Union of India 

represented by the secretary to 

the Government of India, 

Ministry of Communication, 

New Delhi. 

The Director of Postal Services, 

Assrn Circle, Guwahati.-1 

The Senior Superintendent of 

Post Offices, CaQhar Division, 

Silchàr 788 001. 

4. 	Sri B.K.Sinha, 

The Sub-Divisional Inspector of 

kost Offices, Karimgaruj Sub-Division, 

Karimganj. 

5 0 	The Sub-Divisional Inspector of 

Post Offices, Hailakandi Sub-Division, 

Hailakandj 	 .., 	 Respondents 

b ts1c 	 Contd.., • .2 
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Details of the application: 

Particulars of the order against which the 

p1ication has been made: 

This application has beenmade against the 

order dated 14-1-97 passed by the Senior Superintendent of 

Post Offices, Cachar Division Respondent No. 3 by which 

the applicant was removed from her service and also 

against non-disposal of applicantts appeal by respondent 

No. 2 inspite of the Hon'ble Tribunal's direction. 

Jurisdiction  

The applicant declares that this Hon*ble  Tribunal 

has got jurisdiction to adjudicate the matter in regard to 

which this application is made. 

3, 	Limitation : 

The applicant states that this application 

is made within the limitation period prescribed under 

section 21 of the Central Administrative Tribunal Act 1985 

as fresh cause of action arose due to non-compliance of 

the Hon'ble Tribunal's direction dated 11-8-99. 

4. 	Facts of the Case : 

4,1. 	That the applicant is a citizen of .  India and a 

permanent resident of Assarn and as such she is entitled to 

all the rights and protection as guaranted under te Con-

stitution of India and Laws framed there under. 

4.2. 	That the applicant has been working as ED Br.P,M. 

(Extra Departmental Branch Post Manager) at Mohonpur 

Contd. . ,.. . .3 
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B0 (in accits with Kalibari Bazar 3.0, )in Hailakandi 

Ditrict in Assarn from 10.10,1968. The applicant had been 

discharging her duties honestly, efficiently and to the 

fullest satisfictlori of the superior officers with Un-

bihemished services records for the last 25 years. 

The copy of the taking over charge on 10.10.68 

is annexed hereto and marked as ANNEXURE - At 

40. 	That on 8.3,95, one Smti. Bijoya Rani Das holder 

of S.B,Account No. 98578 of the B.P.O. Mohonpur approached 

.the applicant for depositing certain amount. At the first 

glance of the said pass book it was found that some of the 

signatures of the applicant against earlier deposits of 

some amounts in different dates were forged. Being enquired, 

Smti. Das stated that the said amount was handed over to 

Sri Kashi Nath thuti EDDA for deposit in her S.B. A/C. 

On further enquiry it was found that those amounts were 

not reflected in the 5.B.Journa1 account and in Daily 

collection account and consequently not deposited to 

the Government exchequre. Thts it was apparent that the 

said amount was defalcated by forgoing the signature of 

the applicant without the knowledge of the applicant by 

Sri Kashi. Nath Dhupi, E.D.D.A. IRO 

Immediate after detection of above facts the 

applicant submitted a detailed report on 13.3.1995 to 

the Inspector of Post Offices igistrict Hailakandi (Respondent 

No. 5) narrating the entire episode and requesting the 

respondent No. 5 to take neøessary action against the erring 

- 	 Contd..... 4 
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erring E.D.D.A. Shri Kashi. Nath Dhupi. 

It may further be mentioned that in that report, 

the applicant also pointed out that the said Smti,Das and 

Shri Kashi Nath Dhupi E.D.D.A, were in good terms and were 

very much close to each other and the applicant received 

some more verbal complaints from the local public against 

Shri Kashi Nath Dhupi which required through investigation. 

The copy of the said report dated 13.3.95 is 

annexed hereto and marked as Annexure B. 

4,4. That on 20.3.95, all of a sudden some records 

( as many as 8 items ) iDelonging to Mohonpur E.D.P.O, had 

been seized by the Sub-Divisional Inspector of Post 

Offices, Hailakand.t Sub-Division (Respondent No. 5) 

from the possession of the applicant on alleged mis-

appropriation of Government money amounting to Rs.3,700/-

only. 

The copy of the said seizure list dated 20.3.95 

is annexed hereto and marked as Annexure-C. 

4.5. That on 27.3.95, the respondent No. 5 issued 

an order in white paper which reads as "please treat 

yourself put off from duties with immediate effect, 

and you are directed to hand over the charge of the 

B.P IM. to Shri Paban Ch. Nath 0/S mails, Hailakancli." 

Frmal memo will be issued in due course. 

Contd. .. . .5 
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rfhe aforesaid summary -order was served on the 

Petitioner applicant without giving the applicant the 

barest minimum opportunity of being heard or any prior - 

notice. 
I. 

It may be mentioned that the said respondent No.5 

is not the appointing authority of the applicant. Hence 

the order passed by the respondent No. 5 placing the 

applicant put off duty is illegal. 

Copy of the said order dated 27.3.95 is annexed 

hereto and marked as Annexure - D. 

4,6 0  That the applicant on compliance with the afore.-

said order dated 27.3.95 handed over the charge to Sri 

Paban ch, Nath as directed on the same date i.e. 27.3.95. 

.he copy of the said handing over charge is 

annexed hereto and marked as Annexure 

4.7. That on 5.4.1995, the Senior Superintendent of 

Post Offices, Cachar Division, Silchar (Respondent No.3) 

passed a formal order which reads inter alia "whereas a - 

disciplinary case is contemplated . . . . . .. . . the 

undersigned placed the said Smti, Binapani Nath off duty 

with effect from 27.3.95 (A.N,) . . . . . . 

The said order further reads as 

-"During the period of his(her) off duty Smti. 

Bina Páni Nath will not be entitled to any allowances". 

41 
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Thus the applicant was denied the minimum right 

to livelihood on mere contemplation of disciplinary 

proceeding which violates applicants fundamental right 

as guarante under Article 21 of the Constitution of 

India. Moreover, aforesaid order 4.95 is cryplical and 

non-speaking one and hence the same is liable to be 

quashed. 

The copy of the aforesaid order dated 5.4,1995 is 

- annexed hereto and marked as Annexure - F. 

4.8. That on 2.1.96, an office 'Memorandu& along with 

statement of Article of charges eec, were issued by, the 

Sr. Superintendent of Post Office i.e. the respondent 

No. 3 asking the applicant to submit written statement 

in respect of the article of charges. Accordingly the 

applicant submitted the written statement denying all 

the three charges levelled against her. It may be 

mentioned here that the origitial Copy of the written 

statement was sunitted to the authority while the 

office copy was retained by the applicant. But the office 

copy has been lost/misplaced which could not be' found 

and annexed hereto. The applicant craves the leave of 

this Honb1e Tribunal to direct the respondents to 

produce the copy of the written statement during the 

course of hearing of the case, 

The applicant also craves leave of the Hon'ble 

Tribunal to allow her to take the grounds stated in the 

written statement ad of defence at the time of hering 

of this application. 

Contd..... 7 
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The copy of the said office memorandum dated 

2,1,96 is annexed hereto and is marked as 

Annexure - G. 

4,9. That the applicant on bonafide belief and with 

her all sincerity and devotion to duty, thought that 

she should not shirk moral responsibility, although she 

was not even remotely connected with the defa1cation 

of alleged money, she honestly deposited the said amount 

to the Govt's exchequre with -ich hardship only with a 

hope that all alleged charges against the applicant 

will be dropped considering herx innocence and her 

integrity for the last 25 years of her service. Moreover, 

as there is no material loss to the respondents as 

stated here-in above and hence it was a Lit case to 

reinstate the applicant in service which has not been 

done by the respondents, 

- The copies of the money receipts against the 

aforesaid deposites are annexed hereto and are 

marked as Annexure H. 

4,10. That on 29,1,96, the applicant in continuation of 

her written statement, again suthuitted a representation 

to the respondent No. 3 reiterating that the signature' 

in the Pass Book were not of the applicant and which 

were forged by Sri Kashi Nath Dhpi, E.D.D.A, and that 

the applicant is in no way connected with the alleged 

mis-appropriation of Govt..'s money. The applicant also 

prayed for dropping the disciplinary proceedings against 

her. But the respondents did not consider the prayer 

Contd..,.,.8 
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of the applicant and also failed to initiate disciplinary 

proceedings against the real culprit. 

The copy of the said representation dated 29.1.96 

is annexed hereto and is marked as Arinexure — I. 

4.11, That on 5.8.96, the Sub-Divisional Inspector of 

Post Offices, Karimganj Sub-Division (respondent No. 4) 

being the Enquiry Officer issued a notice under Rule 8 

of P & P E.D.A, (conduct and service) Rules,1964 to the 

applicant requesting her to appear before him on 21.8.96 

at 11-30 A.M. at Hailakaridi. 

The copy of the said notice dated 5.8.96 is 

annexed hereto and is marked as Annexure — J. 

4,12. That on 21.8.96, the applicant appeared before 

the said Enquiry Officer and depoed before him catagoti- 

caily denying all the 3(three) articles of charges levtlled 

against her; the fact of which was recorded in the pro-

ceedings by the Enquiry Officer, The hearing was adjourned 

or inspection of docnents and the next date was 

fixed on 24.9.96. 

The copy of the said proceeding dated 21.8.96 is 

annexed hereto and is marked as Annexure — K. 

4.13. That on 24,9.96, the applicant, again appeared 

before the Enquiry Officer and on scrutindjng of records 

the applicant un-arnbjous1y asserted that signatures of 

the applicant in the .B. A/c. No. 98578 and PD Pass 

Book No. 92026 were 'forged by ;Sri Kashj Nath Dhupi. E.D.L 

The applicant also requested to verify those signatures 

e 
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by hand writing expert in order to fix the respon-

sibility in accordance with law. But the respondent 

failed to prove the forged signature as procedure estab- 

lished by law, 	pc*.st  

Oi. 

The applicant further stated that she had already 

deposited the money although she was in no way involved 

in the matter, only with a bonafide hope of closure of 

the proceeding against her so that she might be relievd 

of mental and physical torture. The applicant's sub-

missions were recorded in the hearing proceeding by 

the Enquiry Officer with his last comment "the case is 

therefore closed  

It is pertinent to mention here that the appli.. 

cant's husband expired in 1995 premature4y due to 

cancer and skm due to sudden demise of her husband 

the applicant had been passing her days through mental 

agony and financial stringencies. Taking the advantage 

of applicant's mental unsettled condition Sri Kashi Nath 

Dhupi E.D.D.A, might have committed the mischief. The 

applicant with a view to avoid further harassment, 

deposited the amount although she was in no way involved 

in the matter . 

4 
The copy of the hearing proceedIngsdated 24.9,96 

Is annexed hereto is marked as Annexure - 

4.14. That, after a long gap of six months the applicant 

was utterly shocked and surprised when she received the 

r 

	

	order dated 14.1.97 passed by the respondent No. 3 0  

removing her from service with retrospective effect 

from 27,3.95. The said order was passed on the basis 	If 

of the report suhnitted by the Enquiry Officer, who 

Contd.,..,.. 10 
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who held the following three charges against the 

applicant as established, 

1, alleged mis-appropriation amounting to 

Ps. 3 0 300.00 in respect of deposit in SB 

a/c, No. 98578 of Smti, Bijaya Rani Das 

from 13.9.94 to 3.2.95. 

2. alleged misappropritions of Ps. 400.00 in 

respect of deposit in RD A/C.No. 92026 of 

ri Dilayar .Hussaia from 30.4.94 to 20.6.94. 

3, And the aforesaid misappropriation was caused 

due to lack of integrity and devotion to do duty. 

4.15, That on perusal of the enquiry report, the 

applicant painfully states that the Inquiry Officer has 

failed to take into consideration the crux of the factual 
V 

aspect and in a very cryptic manner has stthnitted his 

report. From more reading of the Inquiry Report, it 

becomes crystal clear that the Inquiry Officer has acted 

arbitrarily and illegally to come into a conclusion and 

there has been a total non-application of mind by that 

Inquiry Officer, 

Inspite of the applidant's repeated insistence, 

the Inquiry Officer did not take any evidence from three 

vital and potential witnesses namely SB a/c and Pass 

Book holder ;Smti. Bijoya Rani Das and RD a/c Pass Book 

holder Sri Dlyar Hussain Laskar whose money were allegedly 

handed over to Shri Kashi Nath Dhupi E.D.D.A, for deposit 

& Iceshj Nath Dhupi. Moreover applicant emphatic 

assertion that Sri Kashi Nath Dhupi forged her signature 

in the aforesaid pass books, was not at all taken into 

congnizance by the Inquiry Officer and no steps were 

taken to authenticate the signature of the pass books, 

Contd.,.,, 11 
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t1ugh Forensic Expert, instead the Inquiry Officer 

most casually and arbitarily cornented in his report 

!mere denial of the initials on the pass books is 

iiot acceptable and believeable. 

Thus the entire report is vitiated due to 

factual and procedural lapses. ience the final order 

dated 14.1.97 based on the illegal findings of the 

Inquiry Officer is liable to be set aside and quashed. 

The copy of the 'order dated 14.1.97 by the dis-

ciplinary authority along with the report of 

the Enqiiry Officer is annexed hereto and is 

marked as Annexure - M. 

4.I5 That the applicant begs to state that the res-

pondants have acted in a very casual manner in coming 

to the conclusion and finally removing her from service. 

The respondents have failed to apply their minds and 

without going to the vital points and evidences to 

reach the finality of said Departmental Proceedings r 

A mere reading of the impugned order it is clear that 

the same has been passed in a very 'arbitrary manner 

without following the settled Principles of natural 

justice and procedure established by law. 

4.164 That the applicant begs to state that immediate. 

after detection of signature which were not signed by 

her In the SB a/c Pass Book of Smti Bijoya Rani Das ad 

RiD a/c Pass Book of Dilyar Hussain the fact was reported 

to the respondent No, 5 alleging that the forgoing was 

Contd.,... 12 
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was made by Shri Kashi Nath Dhupi E.D.D.A, as stated 

in para 4.3 of this application. But it is stated that 

no action was taken on that report by respondent No. 5. 

The respondents failed to prove forgoing by procedure 

of law. 

4.17. That, the applicant begs to state that during 

the course of Enquiry the applicant brought to the 

notice of the Enquiry Officer regarding the fact that 

ti. Bijoya Rani Das holder of S.B. a/c Pass Book 

handed over money to Sri Kashi Nath Dhupi for deposit 

and signature of the applicant on the said Pass Book 

was forged which requires through investigation to find 

out the truth. But the authority áoncerned had failed to 

consider the most vital aspect of the matter and have 

come to such a arbitrary conclusion by which the service 

of the applicant has been jeopardised which consequently 

shattered the applicant's whole family and for which 

the applicant was suffeiing from different ailments, 

thereafter as her termination of service had direct 

effect on body and mind and her livlihood. 

4.18. That the applicant filed an appeal to the res-

pondent No. 2 through respondent No. 3 against the 

aforesaid order of removal on 4.497 as per rule 10 

of the Department of Post Extra Departmental Agents 

(Conduct and Services) Rules,1964. 

But the said appeal is still pending for disposal 

by the respondent No. 2 and 3. Moreover a reminder was 

sulmitted to the respondents 2 and 3 for disposal 

of any above appeal on 3.10,97 but the respondents 2 and 3 

total silence over the issue. 

Contd. ....13 
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A copy of the said appeal and the reminder are 

annexed here to and are marked as Annexure N & 01 

4 0 19. That, Sri Kashi Nath Dhupi, who was the main 

person behind the entire happenings is still in service 

and no action has been taken against him. The applicant 

also states that her date of birth was 14.9,1943 as 

per School Certificae. As the retiring age is fixed at 

65 years in case E.D.A. She would have retired on 

18.9.2008 at the age of superanuation had shJ 

been in service. 

A copy of the aforesaid School Certificate dated 

12.3.62 is annexed hereto and marked as Annexure-P 

4.20. That being highly aggrieved with the arbitrary 

order of termination of her seZvice, the applicant 

approached this 	'ble Tribunal by an application No. 

A 199/99 which was disposed of by the Hon'ble Tribunal 

on 11-8-99 with a direction to the respondents to 

dispose of the applicant's pending appeal by a reasoned 

order within a period of &months from the date of receipt 

of the order. 

A copy of the said order dated 11.8.99 is annexed 

hereto and marked as Annexure - Q. 

4.21, That on receipt of the certified copy of the 

aforesaid order, the applicant sent by Regd. Post. on 

27.8,99 a petition enclosing a copy of the Hon'ble 

Tribunalts order, requesting the Respondents No. 2 and 3 

for early disposal of the long pending appeal. 

The photocopies of the Postal Registration receipt 

No. 2619 & 2620 dated 27.8.99 of Hailakandi P.O. are 

annexed hereto and marked as Annexure - R. 

Contd,..,. 14 
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4.22. That subsequentlY the applicant personally 

enquired at the office of the respondent No. 3 who 

acknowledged the receipt of the petition for disposal 

of the pending appeal, but after a lapse of more than 

3 months no action whatsoever in this regard has yet 

been taken by the respondent Nos. 2 and 3 in flagrant 

disregard to the Hon'ble Tribunal's direction. 

4.23. That from the callous attitude and conduct of 

the respondent Nos. 2 and 3, it is observed that the 

respondents have no mood or intention to do justice to 

the alicant. It appears that the respondent Nos. 2 pp 

and 3 deliberately kept pending disposal of the applicant's 

appeal, and the applicant is completly frustrated and 

gave up the hope of getting minimum justice from the 

resppndent. 

4.24. That the applicant finding no other alternative, 

again approached the Hon'ble Tribunal with the present 

petition for getting justice and to be saved from 

complete peril. 

5. 	Grounds for reliefs with legal provisiOfl 

5.1. For that, the arbitrary action of the respondents 

is violative of Article 311(2) of the Constitution of 

India which the applicant enjoyed being holder of Ci'cril 

Post under the Govt. of India. 

5.2. For that the entire disciplinary proceedings 

from the beginning till the conclusion are vitiated. 

by glaring procedural lapses as under 

i) As per provision of the Rules, of Department 

of Post Extra Departmental Agents (Conduct 

and Services) Rules, 1964 an 'EDA can be 

Contd ...... 15 
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can be 'Put off duty only during the pendency 

of the enquiry and not when any enquiry is 

contemplated. In the instant case the applicant 

was treated put off duty in contemplation 

of an enquiry.  

As per provisIon of the aforesaid Rules, 

every effort should be made to finalise the 

dispiplinary procedings and to pass final 

orders so that he may not remain put off 

duty exceeding 120 days. But in the instant 

case the applicant was put off duty on 27.3,95 

and the final order was passed on 14.1.97 ie. 

S 

	

	 the applicant was put of f duty for about 668 

days. 

taking of evidences from the directly connected 

witnesses were. deliberately left out by the 

respondents inspite of repeated insistence by 

the applicant. 

no attempt was made by the respondent to prove 

the forged signature in the Pass Book through 

Forensic hand writing expert as asserted by 

the applicant and in accordance with law, 

• 	 v) Hon'ble Supreme Court in recent judgemen-t 

• 	 hold that the delinquent officer must be 

supplied with the opy of the inquiry report 

along with the recommendations if any,in 

the matter of ±tik maze. proposed punishment 

to be inflicted. In the instant case the 

applicant was not supplied with the copy of the 

Inquiry Report prior to infliction of punishment. 

Contd..,,, 16 
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the applicant's innocence and bonafide in 

alleged misappropriation is completely proved 

when she submitted a report on 13.3.95 (Annexure-B) 

to the respondent No. 5 regarding alleged 

misappropriation and forgoing of signature of 

the applicant but the respondent did not take 

any concrete steps: in the matter, 

the nature of penalty provisions of the afore-

said Rules says that the penalty may be imposed 

namely recovery from allowance of the whole or 

part of any pecuniary loss caused to the Govern-

ment by negligence or breach of orderin the 

kRtmx instant case, the entire amount of Rs. 3,700/-

1as been deposited by the applicant on moral 

grounds hence her removal from service is highly 

illegal, excessived and too harash, in view of 

the above procedure lapses,the disciplinary pro-

ceedings as well as the final order of removal 

from service are liable to be set and quashed. 

5,3. For that, during the put off duty which mens 

Suspension from duty the applicant was denied any subsis-

tence allowance to maintain her livelihood which violates 

the applicant's fundamental rights guaranteed under Article 

"14 and 21 of the Constitution of India. Hon'ble Gauhati 

• 	 High Court in a recent case held" it is a settled law that 

if an employee is put under suspension, the relation of 

employer and employee does not come to an end, it is only 

• 	 suspended temporarily, . . , . so far suxival of the employee 

and his family, the employer has to pay subsistence allowance 

Payment of subsistence allowance follows from suspension and 

an employee cannot be deprived of this rights." The 

I
Contd...... 17 
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The Apex Court also held that a eivil servant who is 

placed under suspension cannot be denied subsistence 

allowance • The Apex Court further held in R.K.Rajan's 

Case (1977) 3 .C.C, 94, that the jw'.oJ relationship of 

master and servant continues during the period of sus- 

pension of the Government Servant. This denial of subsistenc 

allowance would matto denial of fair opportunity to 

the applicant resulting in contravention of principles of 

natural justice. 

5.4. for that the respondent treating Sri Kashinath 

Dhupi E,D.D.A, as innocent without proving the forged 

signature of the applicant in the S.B. a/c Pass Book and 

2/]) a/c Pass Book through handwriting expert and holding 

the applicant guilty violates the Article 14 of the Con-

stitution of India and the impugned order of applicant'.s 

removal from service is liable to be quashed and set aside, 

5.5. For that the respondent have passed the impugned 

order of removal from service in a cryptic manner and in 

flagrant disregard to the settled principle of natural 

justice and the same is liable to be set aside and quashed, 
S 

5.6, For that, the extreme penalty imposed on the 

applicant who rendered continuous services of more than 
/ 

25 years with uriblzmish records, is unreasonably har4s1i, 

which is not commensurate with the gravity of the of fen 1ce 

charged and taking into consideration the fact that the 

misappropriated amount is only Rs. 3 0 700.00 and that too 

el 
	

was deposited by the applicant without admitting the of fence 

committed by herself, hence the same is liable to be set 

aside and quashed. 

Contd...... 18 
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5.7. For that, the impugned final order of removal was 

passed without prior furnishing the copy of the report of 

the Inquiry Officer, the proceedings cannot stand in law 

and is liable to be set aside and quashed. 

- In a recent case, the Hon'ble Gauhati High Court 

held that the proceeding was vitiated as the report of 

the enquiry officer was not furnished to the petitioner 

before the final order Of removal was passed. 

5.8. For that, the respondents have acted violating 

the existing provisions of law as well as departmental 

prdcedure im holding the applicant guilty of the charges 

hence the case is not sustainable in the eye of law and is 

liable to be set aside and quashed. 

5.9, For that, in any view of the matter, the impugned 

action of the respondents is illegal, arbitrary and without 

application of minds which is not sustainable in eye of. 

law and hence the same is liable to be set aside and quashed. 

The applicant craves leave of this Hon thie Tribunal 

to advance :moe grounds at the time of hearing of the case 

or to file additional statements if it is so warrants. 

6 4, 	Details of remedies exhausted : 

That the applicant begs to state that she has 

exhausted all the remedies available to her and there is 

no other alternative remedy than to approach once again 

the Hon'ble Tribunal by way of filing the case. 

Contd.. .... .19 
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7, 	Matters not previously filed or pending before 

any other court: 

That the applicant beg to state that she has 

previously filed an application before the.Honthle 

Tribunal regarding the grievances which was disposed of 

as aforesaid,,order and due to fresh cause of action for 

non-compliance of Hon'ble TribunaPs order dated 11-899. 

This application has been,bef ore the Hontble Tribunal. 

8 1i 	Relief sought for : 

Under the facts and circustances the applicant 

prays that the instant application be admitted, records, 

be called for and after hearing the PartIes on the cause 

or causes that may be shôwand on perusal of the records 

be further pleased to grant the following relief :- 

8.1. The Honble Tribunal be pleased to declare the 

action of the respondents exercesing powers to 

place the applicant under put off duty, without 

payment of subsistence allowance for about 2. years 

is arbitrary, illegal unconstitutional being violative 

of Article 14 and 21 of the Constituilon of India 

and be pleased to. quash and set-aside the enquiry 

proceedings and the findings depended upon it and 

the punishment imposed by the disciplinary authority. 

8,2, Be pleased to declare the Enquiry proceedings, its 

findings arid the punishment Imposed by the diciplinary 

authority, as illegal Invalid and in opeative in law  OrIj 

 

and is without application of mind and in violatàn 

Contd,..... 20 
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of principle of natural justice and further direct 

the respondents to re-instate the applicant with 

all consequential service benefits including arrear 

salary, allowances etc. 

8.3. Be pleased to declare the punishment of removal 

from services as arbitrary, illegal and without 

jurisdiction as the applicant was in no way involved 

into any kind of mis-appropriation of Govt*s  money 

and no pecuniary loss occured to the ovt1s 

excheuer. 

8,4. Any other relief/reliefs to ithich the applicant 

is entitled to under the facts and circumstances 

of the base and to which this Ho.n!ble  Tribunal deems 

fit, and proper in the interest of justice together 

with cost. 

96 	Interim order prayed fOr : 

Pending disposal of this application, the applicant 

may be granted subsistence allowances to maintain her 

livelihood., 

10 	Particulars of the I.P,0 

I.P.0, No. 	: t 	752gg  /Oq '4f9' 
Date 	 : 13.

qq 

Payable at 	 H p.O 

11. 	Enclosures 

As stated above. 

Contd.., . . .21 
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VERIFICATION 

I, Srnti, Bina Pan! Nath wife of Late Mohim chandra 

Nath, aged about 35 yearsresident of VIll. Mohonpur, 

P,O, Mohonpur, Dist. Hailakandi, Assam, do hereby solemnly 

affairm and verify that the statements made in para 

i, are true to my knowledge and those made 

in para 	2j 	 are matters of 

records which I believed to be true and the rests are my 

humble suJmijssjn before the Hon'bie Tribunal and I 

have not suppressed any materIal facts of the case., 

And I sign this verification on this &ay -7t* da7 of 

of 2000 atGuwahatj, 

1?) 	frGt 

/ 	 Deponent, 
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• 	 GOVT. LX ILIA 
• 	 MINIs'rRY OF COMMUNICATION  

• 	 DkPARTMEN'r 	POT 
OLT £C1 O 	• 	UI? POiT CWF lCliMs VAR Uti s 

• 	 ILRøO 

flo, A-99/)?F 	 Dated Silchar the 544995 

diicip1inary c,1 it, iei cont1n2l.ted gawNt 
Srnti Binapeni nith, LDIIIM, Mohinpux KDO (i /c with Kbor1 
iaz&r s.O.) under Rule $ of ?1.T ED Agezit (Cenduct and trvict) 
Rule 4  1964. 

Now, therefore, the undtuMigned ))lc,d tha ai Lrti 
Uinpni Nth eff duty with 	1!tct fx 	27..3..9S (I) unUu - 

Rule Cli of the DA(Conduct & S vice) 	1964. 

uring the period of his aff duty, &iti EinpaU Uath 
will not be entitled to any llowane. 	 - 

	

Sr, 9updt, of Po 	icer 
4chIr In s 3 ilch 798 

Copy tos- 
REGD/I.D. 1. &uti Birn4ptni Nath4  IP$, Mpur 

EDMQ(ut off duty) vie Y.AklikAZJIZVMAr 8.0. 

2.Thg pIQ H ik Ii 8u-ns w,rtg 
his 	1ter No, 	 t1 

The Sr. Posezt.t Silchar H.Q. for 
informAtion end ceary action. 

he 8.PN. liei}r 8 0 0 0  

The Vigilance lgiter,Divl. oiIlce, 

The Mpog(ijg) Dlvi, off iCs,Sil.hsr 
7-e 

ktUEi 
a4s.r 	i Sihr7OiQQi, 

1 

Walla  
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NEMORANDUM 
/ 

 

The undersjned pr0pos1 to holu an euir airist tnt1 I nipan.t it:h, OPM 1!ohanr)ur EDE (noW ut off duty) under Rule 9 
Of P:T D Agents (Conduct. and elce) Rules, 1964, The 

SUbstp •' 

Ir
f the im)ut,tj0flS of misconduct o Nisbehavjo 	in respect of 

he in:'jjrr is prorosed to be held is set out in 
the enclosE( • 	3 tc-itcmerlt 	Article of charges (nexure)... A statement of th .muttjns of mis— 	 rnjs bav.io 	in Upport.f each \rtic 	oE ciarcie is C 	sed(nneXe...II) : hi8t of documents by 'c1i and ü list of witnesses by whom the ..tjc1es of charge are proposi t.he sus tamed are 

also en1osed (Anere_d Iv) 2 • 	mtf J31n,2  Peni Math, 	)HP1 I•Lohanpr. EDO (now jut off duv) 1. 	
tO51njt Within lO(ten) dy of 

the recej1t c th.ts f insectjon bf lst 	docinents, 	wr'. en t3t..r1t of his defence and also .I 8 tte htherh desje5 be heard in Person . 	 . 	
.• 	 ':, 

She 1:; informed that an 	
held only in resne 

Ct r tho 	articles of charges as areomitt 
	He Should trc re, 	ec1tca11, aumit Qenyajcje f chage, 4. 	t,i Blnapanj Math, EBpH MOhn 	 (onpt off duty) i :ffr 	iflfoL-u1(J that if she does notMt .  his written state.. nt of olterice on or before the date spec i 
	in para 2 above or o• 	not 	j?ear in .erson before the..,.Inq,41

Authority or. other.. r reLused to employ with th •rQvjsj 	 of 
'the 	

E Ajnt Conduct and service Ru1e 1964 or the ordera/ 
in 

may hla th 	 of the said 	te in 	 lnu4xjn e quiry 	
parte 5, 	

of Srntj'  
2. . f Pcf 	 Under ?ulp 1? Atg C11(1uct mnd.. servIce 	1e164 'under which no Gvj . 	 shall 1.'rinc or attemDt 	 v POlii'.ca1 or Oute inffltieice to bear uorj ny serór '

authorjtr t. 	rth 
Ii 	

in resrct of matters Pertainiflg to' his serv4pes und the ( over)),).)
t Ii an reresefltatjon is ecèfv 	or his ehalf i;rom 	
perO in re ect f any matter dealt Withj these ; vil! he 	 that 	ti "Binauni 1ath is aware of' t.ch 	
resentatn and that it has bee,) nde t h 

ta 	 is lOsta)ce 
cti 	wiJ.! he 	lc en agaj. 	for. 	1aton of Rule, 25 

•':. 	T!' 	
of th$'I.morand 

( 

	

P. 	ri ) 
Sr.Supdt, of post Offices, 

	

Cach 	ilchar 78001. a'dd to:- 

r3lna0j iJath, EOBptMohonpur(on put oit duty) • 	
via YahRnpu P.O.}aljhari azar. Dt 

. 	 file  
3• 	 (stt iranch).  

fi1. 4. 	Dlvi. office. 5 • 	. 	','io . 

Jr..)uxItO1 Post Offics 1  Cachar 	i.1 chor' 788001, 



$ 	 - 
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AN N E X U RE- 
ANJEXtIRE:: I 

itement of article of charges frrned agaii)st Smti 
:-PF1 :ichanpur EDBO (now put off duty) 

Article: :I 

:1 2ina Pani Nath, while functioniiig as E)BPM Mohanur 
ed sum of Rs, 300,00 on 13994 

Rs. 500,00 on 5-10-94 
Rs. 500.00 on 4.-11-94 
Rs, 700.00 on 6-12.-94 
Rs, 500 9 00 on 6-1.-95 
Rs. 800,00 on 3-2-95. 

Total !s.3306.00 (Rs, treethsand three hundred) 
the pass book of the NQhnpur SB Z ,c No. 98578 from or of said sr ic Smti. Bijoya Rani Jas for deposi,t.nc 
ted amount on above dates'for Rs. 3,300/- standing said EüBO. Sintj Bina jani ath, Eb3PM entered the rzaid he oas; book on each day 'authentjcted thr depoSJ.t5 by s and date stamp impression f the off icc but cti not L:]e aforesaid sum f Rs. 3,300/ in the GoVt,cujt requ Lrec under the provision of Rule 131 of the rule for Branch60  off i.ce. 

Article:: ii 
mti iiinapani Nath, IaJ. GPM !'iohpur 0E30 Wrile functij a such  acc r~) tl.,d the sum of Rs lQO/.cn 30-4-94 its, 300/- on 30-6-94 (Total Rs, 400/ 

) and thepas8 book of the Mohanur 1DDO RD /c No. 92026 fr',m 	
Hussain i, ! ,-.) han ­', ur for deroiting the 	d amount to this 	lu accuflt. he ntered the said depo5jt 

s
the RD pass book5, 1 thentjctQd the 

deosits by her inita1s and date atamp im7re- 

	

)fl of the office hut did not credit the aforesajd,s 	of a. 400/_ ir the cvt account as 	 the 'rovisjon of iul 	13:1. of the 	 brdnch oce 	 . 

irtic1e 	III 

Sinti nina Pani 1eth, while functjonjn as EDDPM Mohripur £O 	ur'i.n the pt•?rJ.)d from 30-4-94 to 32-95 by her above acts mQntoi 	In article I & II above exhil4ted 'ack of integri,tv and devotion to duty as required under the p rovision of Rule ,17of I x r.0 ED A?er1ts (Cdt arAQ service) Rules 19ç4. 
ANL'TEXtJIE  

tateuient of the .imutatjon.of: misconduct or:misbehav±_ our in support of th articles of charges trained against Zrnti Bit 	anj NEith EDBPj Iohanpur' 	B0. (noi. under put off duty). 
Article:: 	

0 

Sratj l3ina Pani Nathi While functjonj 	as'DFg IEDEro ciccepted a sum of Rs. 
300/- on 139-94, Rs. 500/ 	

z.johnp 
- on 5-10-94 s. 500/ on 4-11-94, Rs, 700/ on 61294 Rs, 500/ on 6-1-95, an 	s. 800/- on 3- 2 -95(lbtal Rs, 3300/(gs thr 	thousd three nchrj r11) and the i3 pass book of NQhnpur Fo ,S a/c No. 90578 from the depositor of said 	 mti i3ijoya Rani D Cor  dpofti 	

the saj' sum f Rs. 33Qp/ oii 3hi auove noted dates, SL Bi 	ari a th  EBiI enter 	theabove notc?d amount in yhe Bok of 513 i/c VO. 98578 on the dates mentjed above under hr 
initj.js, Ct the ba1ance In the pass book after each deposit 

- and 	thetIütJ th 	CposIts by the QtC Stirn 1flJpreJ.o of th ED60 tiJ rurn Ute 	jj •bk to the depositor.: But Srntj Bina Jnj i'Jth d:j not credit the above amount on the date iunti  -  on€d above 
or on ny other suhse..uent date in the b,ks reorcjs 

an govt, account of 4ohanpur EDL3O. 

Said Sintl nina Pani. Nath, thu v1o1at:J the jrovIsIns of ZuL 	of the R'lles fur  &anch offices, 

3i n a 

1 : 



Ile: - : 2 : - 	 ANNEXUfE 
Article:: Ii 

	

/ 	 riti Oini 	r- i. Ntli while functioning as EL)PIxI Nrur EDO 

	

/
/ 

	

	accet- 	tt sum of is. 100/- on 30-494 a nd Rs. 300/. on 30-6-94 a1•.'it 	ss 	of z•:ohan'ur ELOBO RD /c tljo. 92026 from the de-oscr hri •'ilyar ituaiu Lakar for C , e;ositiu the' aLxe nterierosjts in the RD pass book on cech uate eritioned k' P) cast the ba1nce aftrr each deposit in the jass book under her 

	

r-' 	inii.a1 and authenticated by the date stanip imprei!cn 4tQ- 

	

c2.o)J 	cf the EDBO Nohinur and returned the RD pass book tD the dposi- 
- f - 	tor, But Smtj Binapj NathdIdnjtcrjt the aLove noted -r rQ.. 	uoiunt on each dute iuent.ioned above or on any other subsequent 

dates in the Iook, record and Govt. accp 	oE oharipir. EDO. 
/ 	 5id Smti nina Pani ':ath, thus vio,at 	the 	 f Rules 131 E theRules for branch ofijces. 

Article: iii 

3uuti 8na £in1 Nath '1hile furictionjr. as)3?. Hohanp.ij30 th  - inç the 'eriud from 3Oi1_94 to 3-3-95di4:riot credit the amount 1entior)'- in the article I &II &Yvp OVtD/C on the dates tentJ 	 therejnr 	 the said amount in the respective pass books,. aid St1' 	Pani Nath eriterd the Ioresajd deos±ts in the respectivopass books andauthentj_ ceited the said entries by her. 	UJ8dsdate• stamp npr 	.tons on th' respective dates f ohanur
But the 	 1 !3jna pni Nth did not credit the aforesaId amount in 	Gvt, a,,~ Coonts of Mohinpur f.L)E0 on tbc Lespeç4e dat€s or i any otn ..ubsequent date/dates, 

5 -u ci St-itj. ..na Pani Nth DIU iOhanjr DEO 4  thus 	to rn?[afl) absolute integrity and. devotthn ti thty as en,Jthiried in Rule 17 e! the P&T ED :ent5 (C th.ictaervjce) u19€4. • 	 7' 	-. ..• 	 - 

4-j N P, XT nc 	
' List of docurneni by which tatj 	charQes alnst Srntj ainapani-Nath 	MQF np W3O(now oi• utf dnLv\ - o propoc 	to he sustained, 

1) .B pass hook f liohanpur SB 	o..p857e depositor 13ijoyu 

	

D/ inoc1e ehar! Das Vi1'Njajhar P.O. 	hanür ,1 .2) RD 	1331 	 Z/cu No'92O26 depositor mti i.1ap tu3sajn Lskar viii Hobaeur. t. IV p.O. ohanur. 3 	_D J OUrna .1 Qt 	Ircnn 3-1-92 'to" 14-3-g5, 	 29- 163S, 	
' 	 f1 '1) 

 

BO J/c B'o1c for the period i.614 to 31-1-95 c 41  b 95 to 15-395, 	 H ' 

Annexure IV: . •. 	 -.. 	 . . lit 	w :Ltn Qssq.q by whom t Z;tiqles of charges framed agal- t Srnti 8lna Panj 1'Jath EDk3P.j 1'ohanpuz. &)3O (Now on put off duty) e Pnopsed to be sustained. 

1) :mU 13ljoya ani -as, deposjthr of F1ohzurB 
A/c' N, 6' 78 L)/ 9 	 Sri 3enoc1e BehirjD, Vil1Njtajr) 	Pt.Ip.O ('4ohru4)ur' 

20 ric, Djiwrar 
Hussj1) Laskar /0 late 11areec1 All Lasr v:1 1 t1ohnput- Pt.Iv 

	

• 	
. -Saha toli 	Hailakd1 Sub_fn: fti1akandj, 

It 



S 

p 	- 	 *Uk(IJl 

* 
41111 

44 

	

'41 rn1 	
tqq 	j 

d'' 	
i• 4 4 Q() 

	

L 	

( 

j 

I  

" 	I 267, 
 lo (I. 	

Rcejp, N0 	 .,.. , . 

I 	3urI4 	

r 
1 

-

72 
rrL T . 

All 

/Ll

1 

	

5flpJ1 	

vt r4 

	

4TJf7 	1PT 	
IDFPARTMENT OF POr TNj 

	

bCI3M Mrr or 
Oi: 4444444 	

u, • s 

	

- I 	

4 	
1 	I 	 I4 	 (At() 	1t'.lIr t 	4;4i 	 iw 

	

II 	
,, 	 i 

 

ll 	
'IUI 	

i 11IJ 

	

LUfJ 	i 	urn 	ir 	 1 

	

, 	

u, 1 l, 	1 60  ol Po i nrn 	 1 II.I 	$4rII4l,4U4I 4/QltJtfl,, I 	o 4IrI I I)I4.fl 	1114J 	IIj 	I 0( (II 

	

iI(J I 1,0 	,4 I'HH. 	'u I 1'I41lro,$ # 	 I 1, l,n, 	UI tIc ii 	Vul 	III I 	,Ill 	, 	IlItI 	rl. 

	

1411 3 	I 	
11(4 4 	.11114 	Hula 	I0'i fl4 	

11011 ($IcHlr1Ip 

	

I 	 V4 	II 	j  

1 28O 

II 	
nfl -. ic! 	 aOok 	o. 1268(j Rec 	q0, 40 	 . r p4 No 

Rc iyed from................
,.  

	

• 	1 	1/ 	\ 

n 3ccoufl4
-h 	Art 

	

I,,IIr>t 	
•, 

 

	

I 	 A 	IlL 	
/ 

& 

(: 38ei dd24 , 	 91W 2497 

lilt c- 

! 	
L 	, 

	

" 	 •. 	¼ 	III 	 - 
fr 	 Z' 

	

( 	
p1 ! 	

4i 	

, 

All  

	

h 	. 	- 	
' 	. 	 1 

- 
fto 

..cr 	- 
Z -  - - 	 _*.' 	- -

CL 

	

"C 	
. 

uj 

	

0 	 *. 	
•I 

4 	 I 



-35- 

•L- 	j_.. 	 - 
tJfU. 

i\ ri 	.1 	1' 	 0 

	

tlu 11 t of Po 	of tc 
) 'yj 	

j 

n 	
of !r1tt,ñ ittm t o 

IOupportof :nj d?Eenru I ;eç to Place 	
yOU the foi 	

for favDur  
tn COt ldrtj 

Th.c Sir,112 

frd th 
'iC1e Ho, i, 2, 	3 r th;lt: 	ujtt 	

my iritj 
th

rnter w 
motnt W 	

ro Clr 

it i that th 	
ting 	

I r* 
t:I InQfljy iii 

1y inp r(IJ 	no  '312d 	Ut 	

in t 	1Lt 

m On lY on th 	F0th 

C 	 m 	
T3P tl,ie

r ould not 	
Oid 7 

trf 0 
 

L 	
lénj 	

tt0 th 	 ly  

I 
tUOL1y r-ran,ad 

Qr  the  

- ) I 
YOUTH 

I 

2 

p. 



F 

E1  
I 	1 	* V 

	

• 	
.. I 	j 	• 	

* 	

, L.4J 1u I. 

Q e/7 

sit  

As 

/5 6 
	

,fl 

C%; -INA 
ON 

	

a 	
y 

L 

* 	

A 

	

C 	

) 	\ 

Poo I<. 
I' 	UII 	'4Iø'iw t.i r. L. 

	

1 l 

	
'S 	

t*ljIl.4qlfs 4.1) 

I  

	

I 1 e 	
C 

CYU 
\m , 

J6 L 	
C127 	

Sr, 

	

6-6-11 
	

I I 



I. I 
	

- 	 -•.'*Y' 	r 

4 •)1 T - 3 
	 4 

ef 

6 4,$i 
(P  

-' 

w 	I - 

) , 	
' VYfQ' I c  

AAA  tc 	- 	

96 

' 
' 1 

r 

e 

fp 	
C 	

( 3 

	

L 'Y/ 	. 	

' Th 	
2 -c 

ö 	
1o, 

	

4 ' 	3 

	

A 	
C41 

4 	
P 

f 2) 
1-. fl\L 

	

I 	
A 

	

rn 	
1 



- - - 	

- 

cx~ 

• 	 —. 

— 	 )ji riJ 

• 	)c- k.cM 

	

I -  c 	cu V 

Lz. - L/'.—J 'Ji a, 

ICY- 

	

) rç \J 	 ( 	
XQc 

3 (c ,) 

J . 	 - 	/ 

4 	 r, 	
-) 

• 	) 	 #'U 	
• c)- 	•—V 

I 	 .4 c. 	•u; - 	
• 	 , 	 . 

0 

d) 	
4D 

ko 
 eA 

Uo  
tx 

c 

'I 	' 	
• 	A, 	

• , 	 I 	 •, 

/6 	
r.66 

 ' Pie

o 	
' /1-1 (e, 1 	(..((/)/Q, 	 - 

 \ 	

f 

- 	 : 	• 	I 	
'I 	

1 	 ( C 	4 	 . 

it) - 



ii 



'IC  
I 

 

'y ft 	 fly e 

vi 	1 

0 14A 17,1/ 

	

tr 	
yd 

4pc r, lr4 JSI 
 •/- 

/ 

 

('A 1 /0 ) 	

/ 	, 	- 	I, Ilaj 
 

	

J 	 ft 	 I , 	
. 	 / v• 	

v 
 

 (4  
 (v'  

? 

	

ri,//J d 	 /) 
c_t 	0 J 9/&i 

'f 	 /  oz 	

; 

a fe .rj 	 / , 
j . 	' 4  

0/1 

j 	4  

	

"Al 	 I.. 

/V 

 / 
cit, 	_-. 	 I 	I 

PA / 

I,J 	
F 

2aLc- 	P. 

:9. Z 



a !  ( 

I 	
A 

L' 	0Tt IHjj A 

() J 'J I 1n'j'H; 

	

I , ' I 	I/i 

1OHi 	IlL' 14 

	

oy( 	L, l:' 	2 1 
j)li t 	 on 	uJfty 	

OtitU J I4W(d Uif:h now put c'f.E duty) under Rulle 
fl of 

n 	

& ervC Rules, 1964 The subftonce of 
of mirnduct or MI 3behiviour on 

Lhr 0015  ot  

	

was L':)r)osec to he hid wa 	Out; ri the 
of 

chre (reuJ-eI) A statmpflt oJ the mout'atjofls :i CofliUct or titisb 	io 	
j support of each f th 	ticj 

	

W 	
also enclosed there to 	

L.it of 
I y which and list 	 (Annex 	_3 3) o Wj 

tness by Whom thp nrt, 1 o oL 

rJ( w Lr0 t onospd 	
be snstajner Wer also enclosed 

	

t 	
flS3:II • Iv), wh.j.ch are reproduced

b'j1>. 	
there 

 
ANfl';X(j1l ;  

	

Stateirient of article of char0e f1
(new

Jj 
tlapdnj Wath, EDpj1 'hanpur 

	 r

otf lucy) Artjci€ 
Smti-BinaPanj. Nath, wh 

	

r Et'ijtc 	cCp ted su, o ! 	300 00 o 	• j 	14 
500 • 00 o 

	

no 	
5. u ui • Go  Rs 	700,p 

ks, 500.00 on 	— Rs, F300,00 
on 3-2 

—'- -- Th Lt 	
.o (I:j. 	 •, 

t€ hu 

	

Md the ps bk o 	
oh  

rn,1 h 
1 )031 tor OL 	tJd jj 	

Oniti 1Jjoya 

	

Wp;j t.tn th 	bv& nQted wOun•L on aoy 	ttEs 1:or Is . 300/ 
open at the said 	

mt Binapent hool 0')trJ 
the said deposj in the pass bQk 

	ch day Uthr: 

	

ec1 the deposjt by her 
inij5 

nd dt st 	impej01 
cn: th °1fjce, but did  n 

th 'ovto account as requIreot 

under th provj01 
O 

the afor5id SUi cf 
of the rules for branch Offj0 

Article; 
Srntj B inapani Nath?

JDU 

	

as $U) accept 	th $um of R 	100000 On 

	

UhØ 	
0.6,94 	

400, 	
f1;

Js*1, 	101 jtt 	JL)70 1(J) 	
• 1)2026 fro,;1 the 

L 	ItJNj1 
LUkar o Mohanp 	for deposj tin0 U 

t - hj s Ri) aCCOL 	h
j th 	

Lr in th 

I 	j, 	 e onter
th dp0 	

by her £ni t al 	'nti 

	

to 	
:1 tPprsj ot 	f 

the 	 hut c1j 	rc>t  

I r 	
• '1 n( • ()fl 	In t111. (J 	t 	

w 	
4 'ito, 

A:t Ic.L, 	i1 

	

'IJIt 	
j Ni 	WiIiJ, 	I, UflCtj,r1 iL I ' 1 0 	[Y!' tc I I r 	3O4 	3 	ny 

	

'(I 	0111 	
1 	1 	lbc)V, 	jI't

nj 
II ' 	I '.ti.I 	ud 	Otil ';i 	U 

 
•l'jt' 	(0':,4Ilt,,, 	UIh 	3v t Cc')ij 



q2- 

	

' •ILL-- 
-- 	 -. 

k 

S tatmn of th irt tj;n 	o 	 k t 

	

r 	I 1 JTIIi:!l 	I1IIf 	''1i 1 1i 	liii 	 IILJI'1TJ; 	H 	•?l 	'i phi: oIL dut') 

• ___ 
Srnfj 	P,tn,r 	'tf 	wiii 1c  Ifrh 1 uj' 	)UQ 	t 'i • 	urn oQ i(j, 3U( 	','j 	 1: 	4 

	

n 5,10,94 R 5 , 500,00 on 4,1194 	 n fj, l294, R8, 500.00 on 	, 1 ,1, 	nc1 	"t,' 	
, (Tt1 is 	3300.0) (s 	Thr 	ti usr1Lj t 	hir 	only) end the SB pass book of 	liinpur ED13Q 5 ac ri' 	971- fct.' the denositor of said 513 aCcolJflt Sniti. 

	ioy 	 fr r!er)r)Sjtifl9 
the said sum of Rs, 3300, 	on th .ovr 'rt'.l tes Smtj flinanani Nath EDBpj. entc'rJ Jp 

in th pass book of S a/c no. i578 on 
	( 1t r  ;ihvp under 

 her initj, cast the baiance, in 
th 	

ntio n t-M 

pass 'Fter each deposit and authenticated th 
drj 	th 

(j 	Stamp inTpre.sj0n 
of the 1)Q and return the pi 	b0Q th deposit,Dr, But Smtj Blnapanj Nath did not cred

A t the )ve  amo
urit on the dates nlentjonpd above or oq

,a'v other :u flt 
(late In the books records and Govt. ac 	nt of !'ohnpiir EDL0 . 

i'•I 	)iiit1, fl1neini Nat!1, 	t'.hij vi 1)1 Cl I N o je. 1J 1 01. tIW Itul j for Iiiiflr)  

Arti cle 
Siuti 

 

Dini-lpani Nath whjlp functtj1 is 
.I rYept(51 the StHfl f fl. 100,00 

	

i ok of. 	 on 30,4 ,94 th 	 Mohjr)j)w 1IIQ
1VC Hn 	i?Q?6 from 

	

Di,) y -  11usj Lsktr 	r 

	

(l 	 rj 	thn Jrl)in1( 	(:o 	ie 1W 	C No 9202' , thnt:1 J 1 l11apari1 T..l-(f tln IJJV1 noted 
dopit3 In t1le RD pil 	book 

Ofl 	ch 
ddte II1entIoni above, cast the 

ba1ce atter each 
eoj in the pass book under her Initial and authentjcae hy Lho nate 

stamp imprej0 of the FDE 	1ohanp 	and returr1  the 1D pnw book to the deposjr. But mti binpij IJth in] 	

credj. ht ee})ve noted amount on each date rnotjnij 
or on any other 5ubque 	

dates, In the books ,record 
nct 'Jovt aCCOUJt of thanp 	EDBO.  t 	

Id SmtI ilinapani Nath hus vIo1at j the provIsj0 of Rules 131 of the Branch off i ce 

Article 
Smntj 

U1napj Nath, whIj, 	furictjorijj.. ci3 D5pI.l 	hanD 	
B0 djg the Period from 304,94 t 3.2,n did not 	1jt the amount 

mentjonj in the article i & i above to Gt 
C on the dates mentioned there in fr deDosj 

tinn the said amount in the reSppcttvp pass boo, 
	Id inapnj Nath enterl the afoteRd c1p05j 
	

t(' 
lye rnar;s bok2 and 

a uthenjcat(t this 	ji 	, I ' 	y 
.1 iii 1:1 nI 	'md '1 ' tn 	i 	hhrip 	i.TIh!r::j (1Tll 	

i, 
 Oh 	C.Itr. 'Ve (h o' Noha11purEUBo, Bitt 

 the said Irnti Birparij Nach did not - red.jt the aforesaid aIunt in the Gvt accounts 
j EDRO on  the resT)ectjvp(. ate or o 	oih. 

iiU 	ITTtj 	J'Iijit,j 
 

tiihl 	iL)4j 	LO 	hi(rtjflTJ I) 	Tbf.11,, 	 ,ji,. 	' '."t j 

	

(8 Cfljoind ill Ii 	 y 	 tTfj I,t 17 oL th 	p&p 	h(Prt 	 $ :'vco) Fulc, 1!)(4, 



- 

- 

A 

- 

ANNBF
TT  -- 

-List of documen ts by wh i ch th r Lv mpi ;J(jj 	

t Sj 131flpanj Ntth 	u-jj 
o 	

off duty) 	
e Propos 	to h 

n 	
hoOk of 

MOhfl1)Ur Sa 	c H 

	

J.

i 	
D/o Rinode eharj 

.Da3 Vj 1 i-Hj 	
k• , Jhi 

H) p;i 	
o 	

'Vc iJo 20 26
or 

" 	

n 	
VjJ 	1oh -r1rur j) t-TV t 	

'ojYur 
to Ji,_j :15 

	

33 H 	
(Pl1 I 	of. 	i1)ji 	(r111 

 

1) 
	the period 

 

1! t:xui i 	rv o l W tn 	
e b •/flj th or 

Li oj 	o 

u 	L -L)or'd  
to h s u taj 

flr 

L 	ITitj jji0 	
i'iat1 	

dU 

	

1) • Li HLjoy0 Raj Ua, 
Copcj 

oi e'l iio)>. 	
'Vc 1i 

1Io1 II I 'Ut, 

7 	
flj 	

D, V11 	
Nitajfla(jaPut l pur "uyar 

	

-IvP.0,NOhanp

UJ, 	
Hussajn Laskar S/0 Late Heech 

	
Vflj J.Sahe SDIp0,5 Hailakafldj 5ubD• 

Smtt Bi pafl Nath 	
Iohaf)r 	

i3o (nov 
u oL duty) was Given are PPPortunit to CXfllfl and 	

5mjt 	

of hor
Ste 

wj 	
10 deys Wherpj0 she 8ho 	i1 	st 	W))et)r 

QSIroj to b heard in 
 

Nath o 11,196 

	she ores 	me 	dt.2196 w 	dC1jpr 	
Sj 

Srntj 	

ipj 
 

ani
pu off dU) Suhmitt 

	
wrjtt0 st 	

h 

un'Ir her letter dat 	
29,1 96, whi 	is 

Iii " Llopor t of I; 	
1 b 	to 

- Zto 01)13 
necessary actj00 

You tll( foj 	
few lines for 	

of That Sir 	
rey to th 	

cuJj 1lrt 

t1i article flo, '1 	H)d 3 It 	

1:tfJ

—UM

ly Wrjtt 	

5tfltep1ent ear1jr L tJi (lUthort 
	

Utld I 

	

Inco?J und 	
wJ1i(l th £U1I0U t 

Wa fl1iaPpropi 0 tf 	
Cl 

to 	
Writt 	

statement . How 	
t 

fltorn 	
that the handi 	

i th0 
Dhupj, 	

an the 	
toOk the

Or 
Wshlraoh-i 	

the anunt as depo5jf 	
by imprMoney 

t, 

t)' Offjc and 	n 	
ir the e Sapproprj 	

monov w 	
t; by mo  

I y 00 the 	
I 	worJj my respoflsjb 	

in thj5 
You are therefor 	

k-11 

V 	
•' 

Lnto the motter end 
e:1TIf 	frri thp 

me as . am not act11 
rCSQfl.: 	

V 
hoard

I 101 
n her Written 	

or djirr dt, 29,j PCSO Ø  the 1td doc11 	'or 
Yet, 	

Per PC(1ir I ei 
	

, 	
1 of 

VLr) 	
l)) 	

• 

to 	
fa1j hçj1. 	

c 
krj, lnj 	

LL))O 

	

(l1' 	
in 	tue

I) 
 

	

11) 	
1irJ 	i.f1Qth, 

SI)1p 	
1C'h 	1 

° 	
rIo ofrt1. 



- 	 - 	
-----------*-- 	 ,.. 

inciuerty officr of thq' 1 	i 	V IU 	fl IIl , W 1, 	LIuo 	rI.I*r ty rw 	1rr ii t n H 	Al/I
11J., d(j;jd 	1 	whch LlIkj }iLIUWJ 

j, Thpr t in the C;c ogainut E;111L ftt flc1LDIrIj 
I 

, i)i 	 )l)L30 tIr)dp' fl ul e €1 of the P&T 	) 1 j n ti 
(Co it luct & Service) R 0  1, 1964 	is 

1.1 Nae of I,Q aflcl.lctter of authorj1_ 
r.1 1 ,K.)jnh 3l)1j- ', Krimjarij ppo1nt 	to act a 

	

I.o, vj.de Sr, Supdt. of O ,i1ch 	memo no dated e.2g6 
Name of PQ 
Sri K.M,Nath SDIpo'5 i1char(W) 

Sub...Djvjsj on 	- Name of charged offjc)e J z.  
Smt Binapani Nath 	

BPM, Nohanpi B.O. (now1,ut off) Name of Defence Asjstant 
None, 
Disc1pjj 	

"uthority : 
The Sr. Updt Of Poet Offthc  Sjj 	 • CaChar Djvjj 0 

	

2,1. 	
The charged Offickal Participat 	10 the enqury fr begin.j0g to 

end. No defence aSntnt wa 	r1nt and the chqed offjclai 	 in thec 	r 
that 
She Vide her letter d, 2606 

she hu no IJt enc 	is tint 	d 	 J I w tho 	In dIi 	
i. .0 

	

.. 	Ar tici 	chdrq, & 	
Of £nt tn tL;r ml sbth v Ic ur* 

	

3 1. 	The fl1j 	I, Ii, & 	cJ,cqj QJ tiij 	t 	snt 	).tIIri,uj 

jj3çlo -I 

	

:iiit iipui Nth.. Whj1 functiojj0 	BP 	'cho, EDL)O accepted Sum of Rs 
Rs, 300,0 on 139..94 
Rs, 500,0 	5•1O94 
Rs. 5OO. O 	4-11...94 R, 700 6 00 on 6.1194 Ru,, 500,0  on 6,1...94 Rs, 800,00 	329 

And the 
pass book o6 the ohanp 6 4'C No 

97a fr th depjjt0 
of said J3 \/C 3int j(y 

;fl.•  D; for deitjng the above flo.to 
30O O 	 runt fl 

ds Eo 	, 	Stanj 	oper 	
o 

t t 	d.d CUij 

	

llnpflj Nh , 
	13PM Ont(rj the 1: 	th 	lt 10r,k OL1 

i 	 tCj diy LU IJtIC U 	 1:J 	du1jj ; tif 	tLi wi  
UHt 	 StarlIp i.rflpro løt of the LI 	

IlL), 	tt the 	foresa•; 	um L im Govt, accur)taareqj 	UHUt 	th 'f 	13i o the 	or 	OVi 

(nt.cL 5 

III 



	

L i 	ri 
- 	Smtj. !3i. 
fUnrt )fl j 	napanth Lth 
0_4_940 

j, 	 J)hn- 1 
1<? I)nI:;s 	 ' 0 Ofl J04 	UI 

i 	O_ the. '0i 	- 	' 	 '4 	 • 	WI 

tt dP08 t0r Shij L)jj 	 '-Uc.) wU 
fltpr 	theg9 the saic1 	 in £' 

1he de0it 	id deposit 	- 	to tk.i5 RI) 
Yher 

inj t.t&1snare. RD  1!) 
th Govt 	

uld 	
Credit 	

düj 	t1' •t 
I 

	

R U (? 
131 of the 	

00 

bin apnaj 
0 	 ' While j 

''oV 	ic- 	If  PjA 	- 

	

')i: Jflturt 	rnen t. lOflGd 	 3Q 	9A 	
c3 

Vj,.JQr 	.J J.ty 	ncJL11 	.Lr) artjj 	- 	 fl 	 4 

- 	
I of 1uj 	1 	°LJo 	t 	 - L & : r 

' ]9C 	
hi 	

f P&'i'
abov 

t & 

t J))4 

h3accepted
U 1L L•LC1e - & 	 c8Ch

9LIrn
" 

1' 	'L 	
ar 

Li

..j,'YPU 

_1 1) 	 ThSr . 	 er Ru1. e 131 of 
P t Of 	 Rule .L14 	 O5t "fljd 	 " 	flJt 	 '-Qj!J 

[!L'OU(Jt) did all 
the1 it] 

 charges 

21 - 13-96 

Sl1cct. 	 OCun1ent lis Prelimine 
ght ar.Lng on 

-, 	The c0 	 Annexe 
112- 	

Win.j 
to do d.Cated the •e 	tied the - 	

- 	the 
the 	t3 	ments were 1OCUJent 

 Ofl 24 
1 cIlso 	

13.9 45  he 	t:Lcle 	1'pur .o. -96and 
30494 	ie initial 	

94 	 61 	OWV 
iThpi ' EDDA:6ere a1 

	ej 

'u 	 Co 	o • 	 • 	Liy •- - 
c1 	

. 	
d 	Up ih.. 'oz-j 

for 

Quo I 	

eli 

toc) 	 W I 
t, t1t th 	Wiy *u);rUd fIj1j 	Y,i: Yd vuJ Jti: 	

IJ 

of 
the Case 

 was hereb° 	
c)'aYed nØ 

Y c10 	On 	 (iy, 	
h€. I ç ; '

of  

— I t;1. 

1 



ZVW 44  

2-a0 

Ci 
nIor 	of Ccichar 

0 

• 	L. 	
I,- 

• 1) 	 1 	•th( 
'V 	I flt 	tO.. d Lho , above fct, list of 1 OCt';' I 	 is 

• 	
ho loss of Rs 37OO. 	 h 

L I !resp0fl5 I ).il I ty 	ti 	t. 
hItIJ;trIt Ndth Qoi 	 cuto 	ot fLHp Mere 	t)j. 	f the 111j 	on th 	•q 
n 	

nd hjvah) 	The C.n 1 	hr ni t I  (fl : wi 	
IJ liw lrtaUy paj 	tIR' aplourit of 

' 	 h I tijJ to 	1I( GOvt. 1)4 P . 	I 3C I 

7, 1 • ( 	 , I 	.0. 00CUllittlitt'v rr
I 	 * 

•,• 	 i11 v 	

• I hold 
t:hr 	clU 	dqj 	

-8mU .tnapj 
Nat!) 1l)Rp 

Put oi 1) 	lrp 	
B.C. Were prov 	and 

]n Ji'r WLf 	
of defence dt 	29_g6 SmU 

fn..ip.r1j N3th, EUI3PM Nohpur 	
BO (now Ut 

off duty ) admjtt 
raJ responsjbifl 	

for the defcati 	
menti 	the 

Anr 	 & Ii to 
this office memo of even no dt 2_q5 

1 the flqy 
held on 24996 

too the chag 	
offjj 

cipj 	
the moral respofl5jbjlj 	

for the 	of 	
money 

th(2 kDj)M of 1iehanp 	ED BC and allewj person to accept money fpm 
	

ef puj 
In 

their respective SB ct 	
the Chrg 	D Of fjcj 

lrnjt 	
the arUcles of char 	

at all stge 4t is no necessy to discu here furth 
	nd 	lo Cosjd 

th 	
the f1ndj3 of the enqury ffj 	

hlçing 

	al 

th, EDp ohpur EDBO 
(now pu off dut) 

801ely repo<le 

fo the C5e 
is baseä on records & exhjbjt 

	d I 	hold her 
2per1b1e for the lose of 	

money ifl the hap of 
of sB deposit8 

The Offencez 
COHUT)ittd by th Ch*d 	

caj-13 

10r dj ((cractionlee 

o io 	- 

I, 1hri 
P.NIth Sejor Supdt f ?o 

	
Cchur 

ilc 	do heby 	
that Smtj 

Ebp tohanpur Eb 	
(nor ut ot dUty) be r(J fx- 

	tht, j,mt O
t1 ,113likeLroin  duty

jnp  ;napj Mohanp 	
EDO with 	

w

Nell  

- 

1OrWiir inpnito_ 	
Se1or ( ? ATH 

••-'fllt
fir 

i vi. IC) 

	

•: ILIdJtInt 	

Cachar SUPdt O 

aQ 

uflhu:e;7ff1 	
H . 0. 

e. 	 co•  
Ofiee 

I. Sub 



AN:I:uR 
To, 

 i l 	Ui Hnun 
An 	,  

( T11.rwj-j Sr. Suporintende 	of Post 	,CL.oh:.r L..Loxi, 

Sub:- Appeal ogainst the orLLez' dated 1I+.1.97 nc piyr or re 
instatement in service by cttirxg aside tue ox'ci•r c'f rcnvI. 

hc3pCC Lad Sir, 

I1st hwb1y and respectfully i beg to prior this 	qLnst bhe ordc dt. i'-. 1.97 reiuov1n me from servi.ce on. 	i).L.LOvjn rouia1 :- 

1. T}Vt thr, La'icles of charres framed 	ai.nst zac wei biselss I'Xi(l Li c 	ae not rd :Lted to tim appall ant. 
2  Ti::L iL th char 

	

.J2:LL.Ly 	L:LLLted by 

l's 	5 	I.i 	i y 
1 	 U 	[ 	L: 	'; 	.Li 

cs were not provedparticulu'1y the fact of 
Shri Khi Hath Dhupl, ED)A. 

wore vit 1. rt4 rId (1110 to 
I L;te L :j iu1l tii in law. 

I ii-. Tn I Lt 	p'1iicrit inflicted to the appellant i extrcuie , w 	I. 	L'io 

Li..Ls- :pprLipr1LttQd w.i.ouht o1 i. 3,7 00/- hui L 	c1r bce i dpu itod by the  

	

11)p3ii ant riliottl 	her mor rc 

ffi1t Lc r)pdllant is an irinocoii1 , duty bound swvi llit nnc Liter ii ; n it boon. 	t1iin 	i.nst her du.rin hcj, iat 2 ytti or .Lun 	u.vJ.ee rodced lor the in rest Of t 	Govern5ent 01: i.t ftIIt, 

That th appallant' S moflt.L ;.ud jhrnoi :1 coudjt;j11 at Lisa rOiaV;uIt L1IC ot OCdirroflao ol tIi J.LLL(Ud 1 LJ.U .. ;J)ropfj 41o f t  
LIolicy, IL nc.)t good us she lost her husbid prcn.atu.r.y du.e to 
Q:cer . While the .LippoI11t waz tryin6 to OVCICOIC tho iost 
dcprcn.Ui si tLLation, th ippoiitt s 	bord.Lx, tC took it 	a chuice 	trI CO:wijttuii tho orjsso III wiiiaj ;i IU i' .0 lv) I ,  I ounnoc Lad, Tim 	18 iaado to m.fj 	for no ta Yt ofw Ji. o'n. 

Under tho tLb8vo-10r1tj.0lJ  circuj.istancos, I, the apprJ. L 'tnt Jr,y t1; - t you wc)id 1)c 	Oiouc pile'. c1 t' rr :.rX 5 1j  t1lo or.1C): 'I i; 	14. 1 )7 ri  
 

O.((iIj.J.j LL1PJ bc 	U,"1: ci. 1, a 	' • 	, '5juLd bo pic:.;ed to re-i.r'a 	:rvic.o witi 
aLi ccrvjc 	bcn',f).- 0)nr 	ic'irr,. jt 

:l1 ! 1 .v i,((1, 

	

: 	' i 	• 	L 

-c,.. 	 V.tL.1. 
u 

'2, 

w 



-- 	

ANN :tJRE- 	O 
/ 	I  

To, 	 Pj 
The J)irecto1  of Post Oflice 

(Tbruu.r the Sr. Stlperi.ntenclent of Po,t OIice, 
I.L:,Ljo, 	Jichr..1.) 

- 	i Icy Lu jr Appoul dt. • 97 vutdirig,  dispofia. 

2 Ir, 

flot l)UUb1y ;ii iOpCOtC LJ3r I b.ng to Lay eio 
/UL1 1, 1110  .ioLLtjj 	Li LirLC Lb\c your  kind and 

on nd. fle 3i3 i.tzy ordo 

1, Th.b S preered 	ppe:'i on  -97 gJnt the order or rc1ioy3 dt. 11-. 1 97 thereby re1dQ 	m€ forn 
OfV1CO . 

 

The 	
appea] i tlll pondin divao1 at 

rOt 	3ud. 

2. ThaI; Sir,I 	Lacing groat i.t:c.j hardthi1 an1 
tbeteIoro, I :jj il 	rii 	both iiysj.0, L1y u1i i 	taU7 I 	eonsuLjy doetor COT inoidy ht I do not h'ivo 
1oney ior bettor troa -bmeji 	IJ. you. LJ.'; I1w wy app 0L3. atid re-tn; - 0 ie in service , it wLd, itreiy 
help nie in  tij 	du.y oj cute 	 -. 

3' Tiit tIio reel WZLptit 0J 	x iQxc, £i tJJ WUkjj1 under yot nd he has not been jiniJ, \iJ1e I bwu ba hihc-d Jor no 	:f: 	r QflL 
+. 	Thtt i 	 i p.'Op(fly OXaJ 	Lid. £ the 	Ori1 (jUij)cLI J0:1f1 ho woa 	uc 	 n LLr u 

Uiuc wi;t;1 	ie !nUVJ,!JJII 	 • 	. ci • 	 Could be, brought to the book. 

Undor the eircwst;o5 I pro:- th
would 

be\kincl enough to dispose oi. Jio 	 ' 
as \possjblo cmd. Lrt}iei• be 	,Pd to pt no 
bao!I i,fl ;Qrviuo w.LL1 	li 

• 	'\n 

VLII dOloban 



•1 	

H 

ANr 
IJ 

p. 

I 	
M u TWj , 
	 3I4 	

R Th

*rj 	 ' 
Jug wh0 	

Of 
, i 1 	

bt th, 
r 	

, 	w 

17 

QQ4 
11041  

d 	 . 

A m  

ou  

ear 

.Lht 

C1!HQ 	
'ru ?J 

or / 

.. 	•:\.:. 

H 	 . 



k 

.. w — —• I  

I' 	

•ILL. 	

— 	

I u 	lir 
. 	I 

 iU\V1"1\j JkIUftJ 	iL!\V;j1,j 
H 	 . 	

: 	

, 	 • i 	I 	
: 	. 	, 	, 

	

.! 	 • 	
A1hJLiVIJUN 

 

	

I 	• 	 .. 	

t 	

( 	 ... 

I\1) jC1flt() 	cb) ' 	chms C2- 	/ 
. 	 . . 	

I 	. 	 ! 	
!) 	

• ; • ! 	 * 	

( 	 , 
puiikti 	) 

I. 	I 
I 	

V 
Ad 	te i'oi: Apj1iut() 	

I, 

AUC S of Lh RegistryDat 
Order OF 

The 	
•wa 

	

r 	
I

flrum PcI9t 
j L c1p, 

I4 

pro 
dS inLjated agai 	he nd th 

sh Waod 

nd acor 
CflOrecl  

from Thvi co 

	

497 	
:jtt 

Iggr 	theWitrree / 	

tppQ1 before the  
jr 

1! 	

y 

	

I 	
)I 	tL 

 
not 

Dr  
xm 

	

1 	
cnt. 

	

3 

• 	- 	 •i 	
I 	IV 	I 

	

)UD 	•tPPrfr on 	 o • 	
• and 

On herq 
nd 	por 	oE 

y[le d to b 
feel that tho pP 	t c

I, 	
I, cii 	IfçY 	 (I 	

:o dp 	o 	t.hLj 

ir oy r cp flU en 	• 2 1 
 1 

I 	
( 	 £ 	Irvr 

 

rolu C, 
I-(4 	

, 	th$tI 	 VLL to 	 L: 
r)  

kJUI iV4 	/ 	/ 	• 	•• 
4t 	• V11 

- 	
I ; . 1 # •v/ c/i 



L 
1 	 VL 	 L 

	

NOT 	U W ) it 

( 	 (] tJ 
• 	 4 Amount OfStmpfluIii. 

R  cl =WC 

	

1 	 () //V 	 CSLiJfl 

Addid o 
.rtt1  

1 	
V 

V 	 • 	
S?,iwre oj 	ic' 

	

I 	
--- 	

V 

• 	 thrrr '1t NOT 

AiiifliItt (if 	JP1 	it 	Il ç 	I 
- 	 t 	

/ 

Thu 	I 	- 	-. 	 r 	C A 
AdI1d 	 I' 

)VV )  (I 

Ji r 	
iIt±1 

V 	
• 	 V 

4, 


